EENTRAL ADMINISTRATIVE TRIBUNAL, JAB&LKJIR BENCH,
CmCUJT CJURT SITTING AT BILASPUR

Original Application No. 278 of 2005
Bilaspur, this t ne 18th day of March, 2005

hfcn'b le Mr. M.P. Singh, Vice Chairman
Hon*Dle Mr. Madan Mohan, Judicial Member

Ku. Urmila sai

D/o Late Shri Bidbar

Aged about. 41 years,

Un Employed <and unmarried

Residing at Near to Railway yu”~rter

No.721/2, Railway Loco Colony,

Bilaspur-(Cg) Applicant

(By Advocate - Shri B.P. Rao)

VERSUS

1. Union of India,
i'hroughs Tne General Manager,
isoutn East Central Railway,
Bilaspur Zone, G.M. Of:fice,
PQ j Bilaspur
Tehsil U District t Bilaspur (CGN

2. The Divisional Railway Manager,
Soufh East Central Railv;ay,
Raipur Division, Raipur
Teteil & District s Raipur(CG)

3. The Divisional Personnel officer,
South East Centra”™ Railway,

Raipur Division, Raipur
Tehsil & District j Raipur (CG) Respondents

OR D E R(CRAL)

By M.P. Singh. Vice Chairman -

By filing this Original Application, the applicant

has sought the following main reliefs »-

*'8.2 Tnat, the tfan *£>le Tribunal be pleased eitner
to decide tne giievance in her favour or to pass a
direction to the Respondent/s, to dispose the
Applicant’s Representation dated 15.12,2004

(Annexure-A-4) at the earliest.”

2. rfeard the learned counsel for the applicant.

3. The brief facts of the case are that the applicant is
the daughter of the deceased Government servant, rfer father
w”s working as store Khalasi and retired in tjae year 1975.
He died in 1992. rfer brother namely Phool Singh Bhuiya

WHO was appointed as a Knalasi in Railways also died on



9th July, 1997. Her mother i.e. the mother of Phool Singh
Bhuiya who was nominated by Mr. Phool Singh Bhuiya was
granted an retirai dues including the family pension.
Med ~

According tot h™ applicant she also 4ided on 3.12.2004 . The
applicant who is the sister of late Phool Singh Bhuiya

has filed this Gk claiming the life time arrears of pension
In this connection she hps filed a representation dated

15th > Decamber# 2004 (Annexure A-4) to the respondents

Nos. 2 & 3. Hsr representation is still pending.

4. In the facts and circumstances of the case# we deem
it appropriate to direct the respondent No. 2 and 3 to
consider and decide the representation of the applicant
dated 15th December, 2004 by passing a speaking# detailed
and reasoned order within a period of two months from the
date of receipt of a cop/ of this order. We do so accord-
ingly. The learned counsel for the applicant is directed
to send a copy of this order as well as the copy of the

petition to the r espondents Nos. 2 &3 immediately.

o* Accordingly# the Original Application stands

disposed of at the admission stage itself .

Vice Chairman



